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(iii) As per the terms of lhe JVA, al every mectiflg of the Board of Directors at least onc (l)
director representing CMDC and al leasl one of lhe direclors representing SMS and Solar
musr be present to fulfill the quorum al a Meeting.

(iv) Ho*ever, during the year 2012-13 Bhatgaon [l] & Exlension Coal Block had becn de-
allocaled b) rhe Covernment of lndia. Ministry of Coal and CMDC had also sen! us an ordcr
for the terminalion of JV Agreement vide ils le(er dared July 19.2013. Accordingl) the

working ofthe Company has since been sropped and no board m€eling could be held during
this period.

'Ihe Regislrar ofCompanies. Chhatlisgarh forwarded the compounding application \ride his lelter No.
No. ROC-C.G.| 62lAlJTAi 201 5i 953 dated 17.07.2015 and the sarne has been trealed as Company
Application No. 257162 I AiCLBrMBl20 I 5.

2. lhe undersigned. ihe then Presiding OlTicer. ol erslwhile Company Law Board had gone

through the application and the repon submilted by the Registrar olCompanies, Chhaltisgarh and also

lhe submissions made by the Authorised Representative at the time of hearing and noted that
application for compounding ofofience committed und€r Section 159 ol the Companics Acl, 1956,

merited consideration.

i. Accordingly, the offence commitlcd under section 159 ol lhe Companies Acl. 1956 as slated

andexplaincdabovehasbcenorderedonlS.0S.20l6iobecompoundedagainsltheCompanyandils
lwo Directors on pavment ofRs. 10.000/- by cach.

4. Subsequently. vide Notification No. 4-450lli 14,/2016-Ad. lV dated 01.06.2016, issued by
lhe Ministry of Corporale Affairs. New Delhi. the Cenlral Government has conslituted th€ National
Company Law 

-fribunal 
and dissolved the erstwhile Company I-aw Board w.e.t 01.06.2016.

5. The applicanrs above named have .€mi(ed the tolal compounding l;es ofRs.i0,000- with the

newly conslituted office ofthe Narional Company Law Tribunal, Mumbai Bench i.e. after dissolution
oflhe Company Law Board.

6. Having regard to the facts and circunrstances ofthe case, the offence committed under seclion

159 ol lhe Companies Act. 1956 by lhe Company and ils llvo Directors named above, ;s hereby

7. Therefbre. Rcgisirar ofCompanies. Chhax;sgarh is hcreby directed to takc further action as

provided under section 621A(l)(c)(d) ofthe Companies Acl. 1956.

ordered Accordingly

ts.s.v. PtiAKASH KL!\lAlt
\lernbrr (.1!,llciell

Datcd this 'h(\ . lL. 201?

Lenovo
Typewritten Text
Sd/-




